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(~iv) Need to end the stfik~ by wortcers 
of H.E .C. Jtanchi 

SHRI SAMAR MUKHERJEE 
(Howrah) : The indefinite strike or 
17 ,000 workers in Heavy Engineering 
Corporati on, Ranchi which commenced 
on 9th August, 1984 is complete and is 
continuing even now in view of the 
failure of the Government of India to 
intervene effectively. The HEC Abhiyan 
Samit i which i~ leading the s trike is 
enjoying the support of all workers, 
yet the management continues to re· 
cognise the INTUC Union which is 
cau sing a loss of product ion of Rs. 50 
1akhs per day. 

The Abhiyan Samiti submitted 19 
point Chartet of Demands including the 
demands of withdrawal of the u nilateral 
modification in promotion policy, arrear 
payment of HRA and CCA, restoration 
of facilities available to trade unions in 
the past, with(frawal of victimisation 
measures and crea t ion of joint machinery 
for sett ling workers grievances. The 
HEC management refused to negotiate 
with Abhiyao Samity when the workers 
obsorved one-day complete strike on 
23rd July 1984. This attitude is solely 
respon , ible for the loss of over R,\. 9 
crores of .p roduction so far which is 
many times more than the cost of settle
ment of workers demands. The atitude of 
the HEC Management is so callou:) tbat 
even some of the Congres (1)1 leaders 
of Rancbi had to come out in support 
of the strike in this major public sector 
und ertaking. People in Ranchi town 
observed Bandb on 17th August, 1984. 

I earnestly reques t tile Ministry of 
lpdustry to CQ:1VCQe a meeti ng at Ddhi 
with tbe represent~tives of the striking 
workers so that this Jong-drawn ' strike 
h s~ttlc~ wit40ut anr fQrther delar. 

(xv) Need for Govenment' intervention 
(0 end trike by workers of Hatia 
unit of H.E.C. 

SHRI BASUDEB ACHARIA 
tBankura) : Despite the murder of the 
trade union leader, and terrorism let 
loose by the police llnd m anage m ent, 
the strike in Heavy Engineering Cor
poration, Hatla unit is complete and 
successful. The seventeen thousand 
workers went on stdke on Augu t 9 
para lysing the work in the factory. The, 
workers decided to go on strike as the 
talks with the management on their 
charter of dcmr nds . fail ed to yield 
re sults , Th e Government has declared 
the strike illegal. The d emands of the 
workers include t iroe based promotion 
for the workers, the payment of city 
allowance to be implemented from J 982 
inste <1 d of 1984, house rent allowance 
to those without quarters, employment 
to at least one member of the family of 
those whose land bad been acquired to 
establish the factory. 

I urge upon the Government to 
intervene so that tbe strike may come 
to an end. 

(xvi) Need to eosure proper implement a
tion of pOlicies for welfare of ex
~ ~ rviccrnen in States 

, . 
SHRI RAJESH PlLOT (Dharatpur); 

I had been raising off and on matters 
regarding the resettlement and the 
welfare of ex·serviccmen. Government 
has also been promising that the matter 
wHl be consi dered and appropriate 
action will be taken on the subject. This 
~ouse has di scuss d the problem on 
several occasions and Central Govern
ment h as a lso inili~ ted some of tbe 
actions but the benefit of the actions 
are yet to reach th.e ex· servicemen. This 
devoted heavy strength of citizens is on 
the verge of frustration bt.: ca use of non
implementation of Central Govel nment 
policies nt State level. If Central 
Governm nt do not take immedi ate 
action. the situation might worsen 
further. 

J ur e upon tbe Gov~rnmen~ t9 
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intervene immediately and corn e out 
soon with the High-level Committee 
decisions. The Government acceptance 
of these and other strict measures to 
implement the Centra] Government 
policies by State Government are neces
sary so that these test trained citizens 
do not get frustrated and could be 
utilised for the development and the 
integrity of the country. 

(xvii) Need for Government intervention 
for ean fly se1tlement of the demands 
of Kendr iya Vidalya teachers 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): I intend to invite ~he attention 
of this House towards an urgent matter 
or public importance. 

Five teachers of K ndriya Vidyalayas 
are to start an indefinite fast from 30tb 
August at Boa t Club New Delhi where 
a J tlay fast by ba tches of eleven 
teachers aeh for a period of 48 hours 
at a stretch is already going on. Seventh 
batch to k over in the morning on the 
13th to press their eleven.point 
demands. These include teachers' re
presentation 00 th~ Board of Gover
DO rs, increase in promot ion quota to 
75 per c nt, granting time-bound selec
tion grades, provision of adequate 
accomod ation and medical facilit ies, 
regularisation of Ad Hoc yoga and on
tria 1 teachers etc. 

On the J 8th f this month about 
400 ', out of 4', 5 Kendriya Vidyalays 
observed one-day token strike and held 
ral1ils in De lhi and c II big cities of the 
country to regi t r the popular support 
to these demands. 

Though their demands are genuine 
and non-financial and though the matter 
was raised on 1 st August in the Lok 
Sabha, the Education Minister did not 
5pare a single mir.utes time to listen to 
tbe grievances of the Kendriya Vidyalaya 
tea<.:h ers during the last 34 months. In 
this cont xt I wculd like to request the 
Hon. Prime Mini ter to intervene and 

arrange for a negotiated settlement 
before the said five teachers stake their 
lives on 30th August. 

(xviii) Discontentment among University 
students 
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Need to fultnl the various demands 
of State Govtrnment employees 
; , l i d tedchcrs and to being them at 
I ; r with Con teal Government 
employees 

SHRI AJOY BISWAS (Tripura 
West) : Five million State Government 
employees are deeply rebcntfui because 
of c(lntinu d denial of many of their 
legitimate d mands and now the State 
employees are lowest paid amongst the 
employees of organised sector. The 
erosion of wage of employees is due to 
the unabated price rise and fiscal 
and the budgetary pohcies of the 
Central Government. Moreover, ml)st 
of the financial resourees are in the 
hands of the Central Government and 
if the adequate devolution of funds to 
the State GovernOlents are not arran • 


